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T FHONBLE COURT OF - ACMM,
| TIS HAZARI, DELHI
e COMPANY CASE NO. OF 2013
IN THE MATTER OF
REGISTRAR OF COMPANIES
NCT OF DELHI & HARYANA
4™ FLOOR, IFCI TOWER, 61 NEHRU PLACE, NEW DELHI
........... COMPLAINANT

| AN
M/S ZEESTAR LIMOUZINES LIMITED
MRS.REENA ATAL
MR. SURENDER KUMAR
MRE.DEEPAK KUUMAR GOSWAMI
MRMRINAL ATAL

MR.RAHUL CHAUHAN

e BCCUSED

COMPLAINT UNDER SECTION 220{3)/162 AND UNDER SECTION 162 FOR

CONTRAVENTION OF SECTION 220(1) AND SECTION 159 OF THE

COMPANIES ACT, 1956 RESPECTIVELY.

The complaint, Registrar of Companies, NCT of Delhi & Haryana showeth as under:-




ROC vs M/s Zeestar Limouzines Ltd.

27.06.2014
Present. Ms. Kusum Yadav, company prosecutor for complainant.

Accused no.1 has been served through publication in news paper
“Rashtriya Sahara” dated 26.04.2014.

Despite service, none has appeared on behaif of accused no.1.

Hence, accused no.1 is proceeded u/s 305 Cr.P.C.

Proclamation u/s 82 Cr.P.C qua accused no.2 to 6 has also been
made through publication in news paper “Rashtriya Sahara” dated 26.04.2014.

Despite due execution of proclamation u/s 82 Cr.P.C, accused no.2
to 6 failed to appear before the court within one month from the date of
publication. Hence, they are deciared PO.

Now file be consigned to the record and be summoned back

whenever any of the accused appeared/brought/apprehended.

(D.K ‘NARMA)
ACMM (Spl. Act
DELHI/27.06.2014

s ' ot
TR A s 1672 q:f’

WA 76 B I mpgy

et

nm—



	Page 1
	Page 2

